LIR No. 7117/16
Chhote Lal va Pal & Paul Builders Litd.

27.08.2020

Present: Sh. Chandan, AR for the workman.

None for the management.

The matter was earlier fixed for 24.07.2020 for talk of
settlement, failing which for framing of issues, but, the matter could not

be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of the

management through video conference.
Accordingly, the matter stands adjourned for talk of

settlement, failing which for framing of issues on 01.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court. ) y
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LIR No. 9094/16
Vinod Kumar vs M /s Kaizen Aute

27.08.2020

Present: None for the parties.

The matter was earlier fixed for 27.05.2020 for

appearance of the workman and further proceedings, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference
Accordingly, the matter stands adjourned for the

same purpose on 17.12.2020.

Ahimad of this court is directed to send the copy of

r to the concerned official of District Court, Rouse Avenue Court

this orde
Complex, New Delhi for uploading on the official website of Dethi District
Court. JW .
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LIR No. 1134/19
Khem Chand Sharma ve M/s Delhi Ghymkhana Club

27.08.2020

Present: None for the workman.

None for the management no.1
None for the management no.2

The matter was earlier fixed for 24.07.2020 for the
service of the management no.2, but, the matter could not be taken up

on that day in view of spreading of covid-13.

Notice issued to management no.2 is not received

back.
Accordingly, workman is directed to a'ifess. e.mail

address, mobile phone number of the management no.2 and complete
set of documents within 10 days from today and on filing of the same,

to be issued to the management no.2,

the notices are also ordered
hich are returnable on 18.12.2020.

through whatsapps and email, W

Ahlmad of this court
of District Court; Rouse Avenue Court

the official website of Delhi District

is directed to send the copy of

this order to the concerned official
Complex, New Delhi for uploading on
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LIR No. 2799/19
Radhey Shyam vs Paul Components Pvi. Lid. & ors.

27.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 25.04.2020 for the

services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved.

Accordingly, workman is directed to file fresh address

of the management no.1 and e.mail addresses, mobile phone numbers

of all the managements and complete sets of documents within 10 days
d to the management no.3 is also received

from today, as notice issue
ed on behalf

back with the report served, but, today no one has appear
of any of the managements through video conference and on filing of the

same, the notices are also ordered to be issued to all the managements
through email and also through whatsapps, which are returnable on

19.12.2020.
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LIR No. 2800/19
Vvinod Mandal vs Paul Components Pvi. Lid. & ors.

27.08.2020
Present: None for the workman.

None for the managements.

| The matter was earlier fixed for 25.04.2020 for the
services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
Notices issued to the managements no.1 and 2 are

received back with the report unserved.

Accordingly, workman is directed to file fresh address

of the management no.1 and e.mail addresses, mobile phone numbers
of all the managements and complete sets of documents within 10 days
from today, as notice issued to the management no.3 is also received
day no one has appeared on behalf

back with the report served, but, to
d on filing of the

h video conference an

of any of the managements throug
d to all the managements

d to be issue

same, the notices are also ordere
atsapps, which are returnable on

through email and also through wh

19.12.2020.
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LIR No. 2801/ 19
MHareram Singh vs

27.08.2020

Present:

Paul Components Pvi. Ltd. & ors.

None for the workman.
None for the managements.

r was earlier fixed for 25.04.2020 for the

The matte
en up on

services of the managements, but, the matter could not be tak

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved.

Accordingly, workman is directed to file fresh address

sses, mobile phone numbers

of the management no.1 and e.mail addre
f documents within 10 days

of all the managements and complete sets ©
from today, as notice issued to the management no.3 i also received

back with the report served, but, today no one has appeared on behalf

of any of the managements through Vi ing of the
dered to be issued to all the m

gh whatsapps, which are returnable on

ideo conference and on fili
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same, the notices aré also or

thro
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ugh email and also throu
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Court.

PRESIDING
ROUSE AV

(-



LIR No. 2802/19
Sanjoy Mishra @ Manoj Tiwari ve Paul Components Pvt. Ltd.

& ors.

27.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 25.04.2020 for the

services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved.

workman is directed to file fresh address

Accordingly,
one numbers

the management no.1 and e mail addresses, mobile ph

of
ents within 10 days

of all the managements and complete sets of docum
ment no.3 is also received

from today, as notice issued o the manage
one has appeared on behalf

back with the report served, but, today no
conference and on filing of the

of any of the managements through video
e issued to all the managements

same, the notices aré also ordered to b

through whatsapps, which are returnable on

through email and also

19.12.2020.
irected to send the copy of

this order to the concerned official of District Court, Rause Avenue Court
r uploading on the official websitefof Delhi District

Complex, New Delhi fo
7l f f )
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LIR No. 2803/19
Lﬂl‘ﬂ- l'l'llﬁllll. v I'ﬂ“l cu“'lm“ﬂ“‘ﬂ P“. Ltd- & p—,

27.08.2020

Present: None for the workman.

None for the managements.

The matter was earlier fixed for 25 .04.2020 for the

services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved. Whereas, notice issued to the

management no.3 is not received back.

Today, no one has appeared on behalf of any of the

parties through video conference

man is directed to file fresh address

Accordingly, work
mbers

ail addresses, mobile phone nu
ts of documents within 10 days
dered to be

of the management no.1 and e.m
plete se
the notices are also or
also through

| the managements and com
today and on filing of the same,
d to all the managements through email and
e on 19.12.2020.
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from
issue

whatsapps, which are returnabl
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LIRR No. 28035/19
Pramod Paswan va Paul Components Pvi. Lid. & ors

27.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 25.04.2020 for the
services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.
Notices issued to the managements no.1 and 2 are

received back with the report unserved.

Acco
gement no.1 and e. mail addresses, mobile phone numbers
within 10 days

rdingly, workman is directed to file fresh address

of the mana
the managements and complete sets of documents

of all
management no.3 is also received

from today, as notice issued to the
back with the report served, but, today no one has appeared on behalf
of any of the managements through video conference and on filing of the
d to be issued to all the managements

same, the notices are also ordere

h whatsapps, which are returnable on

through email and also throug

19.12.2020.

his court is directed to send the cOpy of

of District Court, Rouse Avenue Court

n the oﬁicialdwebsite of Delhi District

Ccomplex, New Delhi for uploading © ;
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II‘..:.II No. 2006/19
on v Paul Components Pvi. Lid. &
. . & ors.

27.08.2020
Present: None for the workman.
None for the managements.

The matter was earlier fixed for 25.04.2020 for the

servi
ices of the managements, but, the matter could not be taken up o

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved.

Accordingly, workman is directed to file fresh address

0.1 and e.mail addresses, mobile phone numbers
ts within 10 days

s also received

of the management n
of all the managements and complete sets of documen

from today, as notice issued to the management no.3 1
back with the report served, but, today no oné has appeared on behalf

anagements through video conference and on filing of the

of any of the m
d to all the managements

same, the notic
through email an
19.12.2020.

es are also ordered to be jssue

d also through whatsapps, which are returnable on

rected to send the copy of
urt, Rouse Avenue Court
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LIR No. 2807/19
Janardan vs Paul Components Pvi. Ltd. &
. . & ors.

27.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 25.04.2020 for the

services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices Issued to the managements no.1 and 2 are

received back with the report unserved.

Accordingly, workman is directed to file fresh address

e.mail addresses, mobile phone numbers
ts of documents within 10 days
ment no.3 is also received

of the management no.1 and

of all the managements and complete s&
e issued to the manage

day no one ha
nference and on filing of the

ued to all the managements

from today, as notic
back with the report served, but, to
of any of the managements through video €O
es are also ordered to be iss

nd also through whatsapp
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same, the notic
through email a
19.12.2020.
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LIR No. 2008/19
Manoranjon Kumar 8§
L r Singh @Guddn vs Paul Components Pvi.

27.08.2020
Present: None for the workman.

None for the managements.

The matter was earlier fixed for 25.04.2020 for the

services of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notices issued to the managements no.1 and 2 are

received back with the report unserved.

orkman is directed to file fresh address

Accordingly, W
umbers

of the management no.1 and e.mail addresses, mobile phone n
of all the managements and complete sets of documents within 10 days

notice issued 1o the management
ne has appeared on behalf

from today, as no.3 is also received
back with the report served, but, today no o
e managements through video conference and on filing of the

of any of th
e issue

notices are also ordered 10 b
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through email and also
19.12.2020.
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LIR No. 762/20
Shiva Dixit vs M/s Emcure Pharmaceunticals

27.08.2020
Present: Workwoman in person
and also Sh. N.A.Sebastian, AR of the workwoman.

The matter was cartier fixed for 27.05.2020 for

service of the court notice to the workwoman, but, the matter could not

be taken up on that day in view of spreading of covid-19.

to the workwoman is not
AR have appeared

The court notice issued

d back, but, today the workwoman and her

receive
R for the workwoman seeks time

through video conference and the Id. A

to file statement of claim. He 1s requested 10 send the letter of authority

or memo of appearance on behalf of the workwoman on the email

address of this court today itseff.
tter stands adjourned for filing of

.09.2020.

Accordingly, the ma
the statement of claim and letter of authority on 23

s court is directed 10 send the copy of

Ahlmad of thi
Court, Rouse Avenue Court

o the concerned official of District

this order t
complex, New Delhi for uploading ©on the official websfte of Dethi District
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LIR No. 763/20
Ranjeet Singh vs M/s Delhi Cranex Pvi.Lid

27.08.2020

Present: None for the workman.

| The matter was earlier fixed for 27.05.2020 for
service of the court notices to {he workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is not
received back,whereas, the court notice issued to the workman through

union is received back with the report served.
Today, no one has appeared On pehalf of the

workman through video conference.

Accordingly, fresh court notices are ordered to be

he workman on his mobile phone number a

issued to t
in the reference, through whatsapps, which are returnable on

26.11.2020.

Iso, as mentioned

Ahlmad of this court is directed 10 send the copy of

concerned official of District Court, Rouse Avenue Court

|hi for uploading on the

this order to the
official website of Delhi District

complex, New De

Court. J D
( !”\/[.,, *‘ﬁ

II'A\VA‘S KUMAR MATTO)
AT-1X

PRESIDING mr|rmam1mmm COUN!
ROUSE AVENUE COURTS NEW pELII
" 27.08.2020



LIR No. 764/20

Ashwani Kumar vs
M/s Mi
27 08.2020 ilan Human Resources Pyt Ltd.

Present: None for the workman.

| The matter was earlier fixed for 27.05.2020 for
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The court notices issued to the workman are received

back with the report served.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, fresh court notices are ordered to be
issued to the workman on his mobile phone number also, as mentioned

in the reference, through whatsapps, which are returnable on

26.11.2020.
ed to send the copy of
rt, Rouse Avenue Court

site of Delhi District

Ahlmad of this court is direct
ncerned official of District Cou

this order to the €O
or uploading on the official web
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LIR No. 765/20

Rohit K
umar vs M /s U.E.Auto Tek India Pvt.Lid

27.08.2020

Present: None for the workman.

- f The matter was earlier fixed for 27.05.2020 for
ce of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman is not
received back,whereas, the court notice issued to the workman through
union is received back with the report served.

Today, no one has appeared on behalf of the

workman through video conference.

Accordingly, fresh court notices are ordered to be

obile phone number also, as mentioned

issued to the workman on his m
returnable on

in the reference, through whatsapps, which are

26.11.2020.

Ahlmad of this court is directed 10 send the copy of
this order to the concerned official of District Court, Rouse Avenue Court
Complex, New Delhi for uploading on the official website of Delhi District
COUI’L J .-‘/ ‘\:‘/
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LID No. 48/20
Prem Chand vs Lalli Automobiles Pyt L
: Lid.

27.08.2020
Present; None for the workman.

None for the management.

The matter was earlier fixed for 27.05.2020 for the
service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

The notice issued to the management is received

back with the report served, but, today, no one has appeared on behalf

of any of the parties through video conference.

Accordingly, workman is directed to file email

address, mobile phone number of the management and complete set of

today and on filing of the same, the

documents within 10 days from
h email

notices are also ordered to be issued 10 the management throug

and whatsapps, which are returnable on 18.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official weL::site of Delhi District
e /LN / BYYISS
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LIR No. 4242/138
Anuj vs M i
i vs M/s Niraamaya Technologies Pvi. Ltd

27.08.2020

Present. ji
Sh. Ajit Kumar Singh, AR for the workman.

None for management no.1
None for management no.2
(management no.2 already exparte)
None for management no.3

(management no.3 already exparte).

The matter was earlier fixed for 27.05 2020 for
framing of issues, but, the matier could not be taken up on that day in

view of spreading of covid-19.

Today, no one has appeared on behalf of the

management no.1, which is @ contested party, through video conference.

Accordingly, the matter stands adjourned  for

appearance of management no.1 and also for framing Of iSSUES on

14.10.2020.
Ahlmad of this court is directed to send the copy of
trict Court, Rouse Avenue Court

hi for uploading on the official website of Delhi District

this order to the concerned official of Dis

Complex, New Del
./ ;
Court. P
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Lll_ll I‘;’{o. 4248/18
Anil Ku i
mar v8 Niraamaya Technol i
] ogies Pvi.Ltd.

27.08.2020

Present: i
i:::‘:o'fl::r:ingh. AR for the workman.
gement no.1
None for management no.2
(management no.2 already exparte)
None for management no.3
(management no.3 already exparte).

The matter was earlier fixed for 27.05.2020 for

framing of issues, but, the matter could not be taken up on that day in

view of spreading of covid-19.
as appeared on behalf of the

Today, no ©One h
through video conference.

management no.1, which is @ contested party,

Accordingly, the matter stands adjourned for

ent no.1 and also for framing of issues on

appearance of managem

14.10.2020.
rected 10 send the copy of

rt, Rouse Avenue Court
{ District

Animad of this court is di

ned official of District Cou

this order to the concer
icial website of Delh

complex, New Delhi for up

Court. ’ J/
V4 - f i

loading on the off
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.]]_,CA No. 2389/19
itendra Pal
vs M/s Consummate Technologies P
e gies Pvi.Lid.

27.08.2020
Present: None for the workman.
None for the management.

The matter was earlier fixed for 25.04.2020 for

framing of issues, but, the matter could not be taken up on that day in

view of spreading of covid-19.

Today, no one has appeared on pehalf of any of the

parties through video conference
Accordingly, the matter stands adjourned for framing

of issues on 21.10.2020.
Ahimad of this court is directed 0 send the copy of

cerned official of District Court, Rouse Avenue Court

this order to the con
ding on the official website of Delhi District

Complex, New Delhi for uploa
Court. b _—
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LLA:No: 2302719

Anjali M
alhotra v
vs M/s Consummate T
. echnologies Pvt.Ltd
Present:
None for the workwoman
None for the management.

Th i
personm ] e matter was earlier fixed for 25.04.2020 for
S ppearance of the workwoman and also for framing of issues
. the matter could not be taken up on that day in view of spreading of

covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference

Accordingly; the matter stands adjourned for personal

e workwoman and also for jraming Of issues on

Ahimad of this court iS directed to send the copy of
fficial of District Court, Rous€

psite of Delhi District

Avenue Court
i on the official we
e j {,.ar
I' F It f -Jr,f
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LCA No
. 2393/
G““rn.v ]‘JJ/I!’

K -
Pvi.Ltd umar blngll vw M/s

Cons
ummate T
*  Technologi
ien

27.08.2020

Present:
: None for the workman

None for the management.

The :
personal appe matter was earlier fixed for 25.04.2020 for
ppearace of the workman and also for framing of issues, but

Today, no one has appeared on behalf of any of the
parties through video conference

Accordingly, the matter stands adjourned for personal

appearance of the workman and also for framing of issues oON

21.10.2020.

his court IS directed to send the copy of

Ahlimad of t
Avenue Court

cial of District Court, Rouse

this order to the concerned offi
the official website of Delhi District

plex, New Delhi for uploading on

Com
Court.* .
Vs 4,2
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LIR No. 1778/16
Dharm Pal vs. M/s Veer Metals

27.08.2020

Present: None for the parties.
The matter was earlier fixed for 25.04.2020 for cross-
examination of the workman and also for payment by the management to

the workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for cross-examination
of the workman and also for payment by the management to the workman
on 14.05.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

f/J,/,,

(PAWAN KUMAR MATTQ)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
27.08.2020



LIR No. 1780/16
Jagdish vs. M/s Veer Metals

27.08.2020

Present: None for the parties.
The matter was carlier fixed for 25.04.2020 for cross-
anagement 10

examination of the workman and also for payment by the m

the workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for cross-examination

of the workman and also for payment by the management 10 the workman

on 14.05.2021,
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official
website of the District Court, e __/.nv-__#_-_?,..:
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

27.08.2020

B



LIR No. 4061/16

Narender Kumar vs. M/s Krish Automobiles Pvt. Ltd.

27.08.2020
video

Sh. Ashraf Khan, AR for the workman through

conference.
None for the management.

Present:

24.07.2020 for evidence of the

The matter was earlier fixed for
that day, in view of

workman. But the matter could not be taken up on

spreading of covid 19.

Today, no one has appeared on behalf of the management

through video conference.
Accordingly, the matter stands adjo

kman on 14.05.2021. Workman is directed to
one week prior to the next date of hearing and supply

¢ management or it'’s AR in similar manner.

ond the copy of this order to the

urned for the evidence of
the wor file affidavits of the
witnesses in the court
advance copies thereof to th

Ahlmad is directed to s
cial of District Court, RADC for u

ploading on the official
/AL (&

concerned offi
website of the District Court.
Vs |

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Rouse Avenuc Courts/New Delhi
27.08.2020



LIR No. 4634/16
Julahi Yadav vs. M

/s Vaibhav Enterprises
27.08.2020

None for the parties.
The matter is fixed for today for the evidence O

o one has appeared on behall of an

f the workman.
y of the parties

Present:

Today, n

through video conference.
idence of

Accordingly. th
021. Workman is directed 10 file
rior to the next date of hearing and supply

e matter stands adjourned for the ev
affidavits of the

the workman on 15.05.2

witnesses in the court one week p
advance copies thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the copy of this order to the
con uploading on the official
website of the District Court. A L

- A (T

cerned official of District Court, RADC for

1
(PAWAN KUMAR MATTO
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020



LIR No. 7266/16

Dilip Singh vs. M/s Vardhman Gas Agency

27.08.2020

None for the parties.

Present:
dence of the

The matter was carlier fixed for 27.05.2020 for evi

d not be taken up on that day, in view of

workman. But the matter coul

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourncd for the evidence of

| 15.05.2021. Workman is directed to fil
¢ week prior to the next date of hearing a
agement or it’s AR in similar manner.

he copy of this order to the
g on the official

e affidavits of the

the workman ol
nd supply

witnesses in the courl on

advance copies thercof to the man
Ahlmad is directed 10 send t

concerned official of District Court, RADC for uploadin
website of the District Court. N o gl
~ 4 {2
i | <t =

(PAWAN KUMAR MATTO)
Presiding Officer {.abour Court-1X
Rouse Avenue Courts/New Delhi

27.08.2020



LIR No. 8794/16

Chintu Kumar vs. M/s Fashion & Style

27.08.2020

present:  None for the partics.
evidence of the workman.

The matter is fixed for today for the
If of any of the parties

But, today, no one has appeared on beha

through video conference.

Accordingly, the
021. Workman is direct
o next date of hearing and supply

adjourned for the evidence of

matter stands
ed to file affidavits of the

the workman on 17.05.2

es in the court one week prior to th

witness
ment or i's A

thereof to the manage R in similar mannct.

advance copies
s directed to send the copy of t

his order to the

Ahlmad 1i
concerned official of District Court, RADC for uploading on the official
website of the District Court. | | o
- ¥ / .' . .-v("_L_rJ;r 3 L9

[
= i ]/
1 A

(PAWAN KUMAR MATTO)
Presiding Otheer Labour Court-1X
Rouse Avenue Courts/New Delhi
27.08.2020

[T el



LIR No. 8796/16
Taradutt Tiwari vs. M/s Fashion & Style

27.08.2020

Present: None for the parties.

The matter is fixed for today for the evidence of the workman.

But, today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 17.05.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. / {1“.{ AL S
(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020



LLIR No. 753/18
Nitin Kumar vs. M/s Fourth Dimension Solutions Pvt. Ltd.

27.08.2020

None for the workman.
Management is already exparte.

The matter was earlier fixed for 24.07.2020 for exparte

Present:

evidence of the workman. But the matter could not be taken up on that day,

in view of spreading of covid 19,
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for exparte evidence

of the workman on 18.05.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplpading on the official
website of the District Court. T 4
‘:/. !"\ = '_r > ‘;f"‘?)'
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020



£

LIR No. 1462/19
Mukesh Sharma vs. M/s Philicon Electronics System

27.08.2020

Present: Sh. Ajit Singh, AR for the workman with workman through
video conference,
Management is already exparte.

The matter is fixed for today for exparte evidence of the
workman.

Today, workman has appeared alongwith his AR through video
conference. Let the exparte evidence of the workman be recorded through
video conference.

Accordingly, exparte evidence of the workman has been
recorded through video conference. Workman has undertaken that he will
file his original affidavit and all documents relied upon by him in the coun
today itself. He is bound by his such undertaking. The workman is directed
to send the copies of his statements, affidavit and documents relied upon by
him to the court on its email ID as provided by the Reader of this court

today itself. The workman has also given statement for closing his evidence.

Accordingly, the exparte evidence of the workman stands
closed.

Matter stands adjourned for hearing final arguments on
08.10.2020.

Ahlmad is directed to send the copy of this order to the
concerned official of Districl Court, RADC for uplo I
website of the District Court, , 7\
(1 FHn
(PAWAN KUMAR MATTQ)
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
27.08.2020

ading on the official



rLJ:D No. 17816
ohd. Akhtar Ansari vs M/s A.R International

27.08.2020

Present: None for the workman.

None for the management.

o _ The matter was earlier fixed for 27.05.2020 for
remaining evidence of the man

] agement, but, the matter could not be
taken up on that day in view of spreading of covid-19.

Today, no on
parties through video conference

e has appeared on behalf of any of the
Accordingly, the matter stands adjourned for remaining
anagement on 03.04.2021. Management is directed to
e witnesses in the court one week prior to the next date
pply advance copies thereof to the workman or his AR in

file affidavits of th
of hearing and su
similar manner,

Ahlmad of this court is directed to send the copy of this
order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court. 1 f*

(LA
(PAWAN KUMAR MATTO)
PRESIDING OFFICER: LABOUR COURT-IX
ROUSE AVENUE COURTS, NEW DELHI

27.08.2020

/



LID No. 640/16
Rajesh Kumar vs. M/s Alka Aayurvedik pvt Ltd

27.08.2020

Sh. Ajit Kumar Singh, AR for the workman through video

conference,
None for the management.

The matter is fixed for today for the evidence of the

management and also for payment of cost of Rs. 5,000/- by the management

Present:

to the workman. It was last and final opportunity for the management to

produce MW1 namely Sh. Diwan Chand.
But, today, no one has appeared on behalf of the management

through video conference. However, in the interest of justice. last and final
opportunity is granted to the management to produce MW1 Sh. Diwan
Chand and to produce the ladger book and to pay the cost to the workman

on the next date of hearing,.

Accordingly,
evidence of the management on 05.04.2021. Management is directed to file

the matter stands adjourned for the entire

affidavits of the witnesses in the court one week prior to the next date of

hearing and supply advance copies thereof to the workman or his AR in

similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploadmg on the ofticial

<L BN

website of the District Court. (

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
([ 27.08.2020



LIR No. 4375/16
Manmohan Kaushik vs. M/s Ocean Cables Pvt. Ltd.

27.08.2020

Present: None for the workman.
None for the management.

The matter was earlier fixed for 27.05.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 12.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court. ) _
£ T ]\ e f\/,:* D

(PAWAN KU MAR MATTO)
Presiding Officer Labour Court-1X
Réuse Avenue Courts/New Delhi
27.08.2020



LIR No. 3624/16
Sh. Gadadhar vs. M/s Dogra Sangam Textiles Pvt. Ltd.

27.08.2020

Present: None for the workman.
Sh. Shiv Kumar Sharm

video conference.
MW 1 Sh. Baldev Sharma in person t

arlier fixed for 25.04.2020 for the appearance
But the matter

a, AR for the management through

hrough video conference.

The matter was ¢

of the workman and also for cross-examination of MWI.

day, in view of spreading of covid 19.

could not be taken up on that
kman through

Today, no one has appeared on behalf of the wor

video conference.
Since, earlier the matter was received by
ance of the workman, court notice w

ed back with the

this court by way of
transfer, so, in view of non appear as
4.2020. The same 18 receiv

issued to the workman for 25.0
ng on the said address. Since,

t unserved as the workman 1s not residi

repor
appearcd on behalf of the workm

today, no one has an, so, the court notice is
o the AR for the workman.

stands adjourned for the appearance of

on of MW1 on 14.04.2021.
y of this order t0 the

ordered to be issued t
Accordingly, the matter

the workman and also for cross-examinat
Ahlmad is directed to send the cop

Court, RADC for uploadj{lg on the official

concerned official of District

e of the Dist 7
website of the District Court. //T\/ L\ ‘ i’(}é}’ﬁ
k_\l-- - i
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
[ 27.08.2020



LID No. 239/19
Kartaram vs. M/s Jasbeer Singh Chadda

27.08.2020

Present: None for the parties.

The matter was earlier fixed for 25.04.2020 for evi
at day, in view of

dence of the

management. But the matter could not be taken up on th

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the management on 14.04.2021.

Ahlmad is directed to
urt, RADC for uploading on the official

send the copy of this order to the

concerned official of District Co

website of the District Court. Pl o
J'/ / . """/-.", >
(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020

VL



LIR No. 8365/16
Prad i
eep Kumar vs, M/s Sri Ram Siksha Mandir Sr. Sec. School

27.08.2020

Present: None for the workman.
Sh. K.M. Tripathy, AR for the management through video
conference.

The matter was earlier fixed for 25.04.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 19.04.2021. Management is directed to file affidavits of
al] the witnesses in the court one week prior to the next date of hearing and
supply advance copies thercof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplqa.ding on the official

website of the District Court. P2
f . - |
( 7\ [ )

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020



LIR No. 9719/16
Rajesh Kumari vs. M/s Delhi Technology University & Anr.

27.08.2020

None for the workwoman,

None for the management no.l.
Sh. Girindra Kumar Pathak, AR for the management No.2

through video conference.

Present:

The matter was earlier fixed for 24.07.2020 for evidence of the

managements. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workwoman and

management No.1 through video conference.
Ld. AR for the management No.2 seeks adjournment for

evidence of the management no.2.
Accordingly, the matter stands adjourned for the evidence of

P-"
the managemention 22.04.2021. Managements are directed to file affidavits

of the witnesses in the court one weck prior to the next date of hearing and

supply advance copies thereof to the workwoman or his AR in similar

manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official
website of the District Court. f. By ~,’". _

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rousé Avenue Courts/New Delhi
27.08.2020



LIR No. 801/18
Raj Kumar Yadayv vs. M/s S. S. Traders

27.08.2020

Present: None for the parties.

The matter is fixed for 24.07.2020 for evidence of the
managements. But, today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 23.04.2021. Management is directed to file affidavits of
the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploadmg on the official
.1 '

4 A f" P e

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020

website of the District Court.



LID No. 266/16
Santokh Singh vs. M/s Nehru Bal Samiti

27.08.2020

Present: None for the parties.
The matter was earlier fixed for 27.05.2020 for filing reply and

arguments on the application filed by the workman vide which the workman

has sought to make Mother Marry Public School as party.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalt of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the same purpose

on 23.12.2020.
Ahlmad is directed to send the copy

fficial of District Court, RADC for uplqa@j—ﬁg, on the official

of ﬂ;is order to the

concerned o

5 ) : : }
' District Court. s Y
website of the District LO '5 P -ﬁ f ) {:ﬁm

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rou?e Avenue Courts/New Delhi

27.08.2020



LI}:{ No. 4932/16
Vijay Shankar vs. M/s Ram Steel

27.08.2020

Present: None for the workman.
Sh. Santosh Singh, AR for the management through video
conference.

The matter was earlier fixed for 25.04.2020 for consideration

on the application filed by the workman, vide which workman has sought

direction for the management to produce certain documents.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the date already

fixed i.e. 17.11.2020 for hearing arguments on the said application and for

evidence of the management.

Management is directed to file affidavits of the witnesses in the

court one week prior 10 the next date of hearing and supply advance copies

thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy
RADC for uploading on the official

of this order 10 the

concerned official of District Court,

i i | y
website of the District Court. P /\ ~ [, & }‘ ! 4{’{5

(PAWAN I&\UMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Dethi
" 27.08.2020



LR No, 5048/]¢
Vidya Nand Mishra vii. M/s Ram Steel

27.08.2020

Present: None for the workman,
Sh. Santosh Singh, AR for the management through video
conference,

The matter was carlier fixed for 25.04.2020 for consideration
on the application filed by the workman, vide which workman has sought
direction for the management to produce certain documents.

But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the date already
fixed i.e. 17.11.2020 for evidence of the workman and also for hearing
arguments on the said application.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for upl /3(1( ing on the official

website of the District Court.
site 0 is u (\I“' "(LL{‘Q

(PAWAN KU'MAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
27.08.2020



LIR No. 5049/16
Prabhu vs. M/s Ram Steel

27.08.2020

Present: None for the workman.
Sh. Santosh Singh, AR for the management through video
conference.

The matter was earlier fixed for 25.04.2020 for consideration
on the application filed by the workman, vide which workman has sought
direction for the management to produce certain documents.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for the date already
fixed i.e. 17.11.2020 for evidence of the management and also for hearing
arguments.

Management is directed to file affidavits of the witnesses in the
court one week prior to the next date of hearing and supply advance copies
thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

¥ .f./ .l;\_ 7 f WS
(PAWAN R MATTOQ)
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
27.08.2020

website of the District Court.



LIR No. 5147/16
Jnendra vs. M/s Ram Steel

27 .08 26520)

Present: None for the workman.
Sh. Santosh Singh, AR for the management through video
conference.

The matter was earlier fixed for 25.04.2020 for consideration
on the application filed by the workman, vide which workman has sought
dwection for the management to produce certain documents,

But the matter could not be taken up on that day, in view of
spreadmg of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly. the matter stands adjourned for the date already
fixed ie. 17.11.2020 for the evidence of the management and also for
Rearing arzuments on the said application.

Management is directed to file affidavits of the witnesses in the
ot one week prior to the next date of hearing and supply advance copies
Serenf o the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the
comcemned officizl of District Court, RADC for uploading on the official
wehse of the District Court. i : /

1 e
(PAWAN KUMAR MATTO)

Presiding Officer Labour Cournt-IX

Rouse Avenue Courts/New Delhij
27.08.2020




LID No. 254/19
Ram Kij
ishan vs. M/s Accurate Scientific International

27.08.2020

P " ’e y s 1
resent: Sh. Ajit Kumar Singh, AR for the workman through video
conference.
None for the management.

The matter was earlier fixed for 27.05.2020 for filing reply and
consideration on the application filed by the management under Rule 24 of

the Industrial Disputes (Central) Rules and also filing of the rejoinder and

for framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the management

through video conference.
The Ld. AR for the workman seeks time to file reply to the said

application and rejoinder.
Accordingly,

on 28.11.2020.
Ahlmad is directed to send the copy of this order to the

RADC for uploading on the official

the matter stands adjourned for the same purpose

concerned official of District Court,

i 1‘

+a of the District Court. A {kw /I, S{//‘Q
website 0 /f\f} ,{

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rousé Avenue Courts/New Delhi
27.08.2020



LID_No. 359/16
Rohit Kumar vs. M/s Rajasthans Group

27.08.2020

Present: None for the parties.

The matter is fixed for today for hearing final arguments.

Today, no one has appeared on behalf of any of the parties to
advance arguments through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 07.01.2021.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uplnad{ng; on the official

website of the District Court. f‘ﬁ / TM

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
27.08.2020



LCA No. 620/16
Hansraj vs. M/s Child Guidance Centre

27.08.2020

Present: None for the parties.

The matter was earlier fixed for 25.04.2020 for hearing final
arguments. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties to

advance arguments through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 16.01.2021.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uplnading on the official

website of the District Court. ¥ z %
7 e

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
- 27.08.2020



LIR No. 4953/16
Amravati Devi vs, M/s Birbal International

27.08.2020

Present: None for the workman,
Sh. Chandan, Proxy AR for the management through video
conference.

The matter was earlier fixed for 25.04.2020 for hearing final
arguments. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of the workman through
video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 12.01 2021,

Ahlmad is directed to send the copy of this) order to the
concerned official of District Court, RADC for uploa{ip,g‘bn the official

, __,_,/ & ,/
il A
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
27.08.2020

website of the District Court.



/

LID No. 646/16
Devi Prasad vs. M/s Addi International

27.08.2020

Present: Sh. Santosh Singh, AR for the workman through video
conference,

None for the management.

The matter was earlier fixed for 24.07.2020 for hearing final
arguments. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the management
through video conference.

Accordingly, the matter stands adjourned for hearing final
arguments on 12.01.2021.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. a7 !{ lé } y\fxf'g

\ f o il
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
- 27.08.2020



LID No. 475/16
Deepak Chauhan vs. M/s Ring Road Honda Sugoi Motor Pvt. Ltd.

27.08.2020

Present:  None for the parties.

The matter was earlier fixed for 27.05.2020 for hearing final

in view of

arguments. But the matter could not be taken up on that day,

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 14.01.2021.

Ahlmad is directed to send the copy of @ls order to the

concerned official of District Court, RADC for uplyadthg on the official
website of the District Court. 7 e / 4
(PN
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
MNew Delhi

Rouse Avenuc Courts
27.08.2020



MISC. 1.3 NO.
Phool Chand Yadav vs M /s Pari Travels

27.08.2020

P .
resent: None for the the applicantmanagement.

Eresh miscellaneous application under Order IX Rule
13 of CPC has been received by the Ahimad of this court today at
12:30PM and the same has been taken up through video conference. It

be checked and registered.

Reader of this court has told to the court that Ms.
Anjana Dhull, Sr. J.A., who is present today on the filing counter, Rouse
Avenue District Court, New Delhi has sent the same to this court, who

has told to the Reader of this court that Sh.Harish Kumar, Special Judge,

CBI, PC Act, Rouse Avenue Court has orally directed to the staff on the

t all the cases to be filed relating to the Labour Court will
y, but, till 2:56 PM, no one
the

filing counter tha
be sent to the Labour Court on the same da

has appeared through video conference ON behalf of

applicantlmanagement.

Since, the applicanﬂmanagement has also failed 10

ward dated 10.01.2019, which is sought to be

file certified COPY of the a
file the same in

set aside , SO, the applica
the court on oOr before the next
under Order IX Rule 13 of CPC may be considered.

lication is ordered to be listed on 08.09.2020.

nt/management is directed to
date of hearing, SO that, this application
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this order to the concerned official of District Court, Rouse Avenue

Court Complex, New Delhi for uploading on the 7 website of Delhi

District Court.
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LID NO.

Sanjona Kumari vs All; Pyt
Alliance Gall
27.08.2020 o o

Present: None for the the workman.

Fresh LID received and the same has been taken up
by the court through video conference. It be checked and registered.

Reader of this court has told to the court that Ms.
Anjana Dhull, Sr. J.A. , who is present today on the filing counter, Rouse
Avenue District Court, New Delhi has sent the same to this court, who
has told to the Reader of this court that Sh.Harish Kumar, Special Judge,
CBI, PC Act, Rouse Avenue Court has orally directed to the staff on the
filing counter that all the cases to be filed (physically) relating to the
Labour Courts will be sent to the Labour Courts on the same day.

This court has taken up the matter through video
conference. But, till 2:56 PM, no one has appeared through video

conference on behalf of the workwoman.

Ahlmad has reported that the workwoman has not

filed the failure report under Section 2A of the |.D. Act.

Matter stands adjourned for consideration on

14,09.2020.

Ahimad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District
Court. V7 / ¥/ ?
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(PAWAN KUMAR MATTO)
PRESIDING oFr l-‘ll‘lill:l,_-\lllll'll COURT-IX
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